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CENTRAL ADMINISTRATIVB TRIBUNAL̂  JABALPIB BENCH
CIRCUIT Camp % gw alid r 

O r iq li ia l  A p p lica tio n  tfc>,1060 of 2004

Gwalior, t h i s  th e  12th day o f  September, 2005

V
II

*' Hon*ble £ h r i  M.P.Singh -  Vice Chairman
Hon*ble S h r i  Madan Mahan -  J u d ic ia l  Meirber

Pahad Singh R a jp u t,  S/o S h r i  Dhan Singh, 
Date o f  B ir th  10.10.1953, PGT (Maths), 
Jawahar Navoday Vidhjfalaya, Panghata, 
Narvar, D i s t r i c t  S h ivpuri (M-P*> -  APPLICANT

(By Advocate -  S h r i  S .Paul)

Versus

1* Union of India,Through i t s  S ecre ta i^»
M inistry  o f  Human Resources & Development 
(Education D eptt) ,Nev D e lh i .

2 . Deputy D ire c to r ,  Navoday Vidhyalayg S am iti ,
Department o f  Secondary Education & Higher Education ,
G ovt,of In d ia ,  In d ira  Gandhi Stadium, IP E s ta te ,
New Delhi-110002,

3 . Commissioner, Navoday Vidhyalaya S am iti ,
Department of secondary Education & Higher Education,
Govt .o f  In d ia ,  In d ira  Gandhi Stadium, IP E s ta te ,
New Qelhi-110002.

4 .  P r in c ip a l ,  Jawahar Navodgy Vidhyalaya# Panghata#
Narwar, D i s t r i c t  S h iv p u rl  (M*P*) -  RESPONDENTS

(By Advocate -  S h r i  Gaurav Samadhiya fo r  S h r i  V.K^harma)

O R D E R  (Oral )

By M<P.Singh, Vice Chairman -

By f i l i n g  t h i s  O rig in a l  A pp lica tion , the  a p p l ic a n t  

has claimed the  follow ing main r e l i e f s  s -

•*7, ( i i )  Ujpon holding th e  in a c t io n  o f  th e  a p p l ic a n t  (s ic )
, in  not g ra n tin g  th e  s e n io r i ty  t o  th e  a p p l ic a n t  from 

th e  d a te  of h i s  appointment as PGT in  th e  paren t 
department i s  bad in  law, comrrand th e  dept . to  g ran t 
s e n io r i ty  as PGT w ,e.f*20.10,1989 w ith  a l l  conse­
q u e n t ia l  b e n e f i t s .

In  a l t e r n a t iv e ly
(iii)Command the  respondent to  g ra n t s e n io r i ty  to  
th e  ap p lican t  from th e  da te  12,8.1991 the  da te  when 
he Came on d ep u ta tio n  to  the p resen t departm ent, 
w ith a l l  con seq u en tia l  b e n e f i t s " .

2, The b r i e f  f a c t s  o f  th e  case  a re  t h a t  the  ap p lic a n t

was i n i t i a l l y  appointed on 3.1.1983 as Trained Graduate 

Teacher in  Government Higher Secondary School,Khanda (UP),

He was promot ed to  th e  post o f  L ectu rer (Maths) which i s  a post



flv.
The grievance o f  th e  ap p lican t i s  ^ h a t  has not been

of Post Graduate Teacher on 20.10»1989. On 2 .8 ,1991, th e  

a p p l ic a n t  was appointed inO''aw.atoar Navoday Vidhyalaya#

Panghat, Narwar, D i s t r i c t  S h iv p u r i ,  in  the  pay sca le  of 

R s , 1640-2900. The a p p l ic a n t  has been con tinuously  working 

on d epu ta tion  in  Jawahar Navoday Vidhyalaya# and he has 

been absorbed on th e  post w ith  e f f e c t  from 1.4.1984 v ide  

o rd e r  dated 3 0.12.2003 (Annexure-A-2),

3.

properly  assigned to  him in  th e  grade of PGT as per r u le s .

Hence he has f i l e d  t h i s  O r ig in a l  A pp lica tion .

4. The respondents in  t h e i r  rep ly  have staged th a t  

th e  p reaen t a p p l ic a t io n  i s  premature because th e  respondents  

have issued  th e  t e n t a t i v e  s e n io r i ty  l i s t #  to  which th e  

a p p lic a n t  has remedy o f  subm itting  fu r th e r  o b je c t io n s  i n  

accordance with r u le s .

5. Heard the learned counsel o f  p a r t ie s  and perused the 

p lead ings . We have a lso  g iven c a c e fu l  c o n s id e ra t io n  to  the  

arguments advanced on b eh a lf  o f  both  th e  sides*

6 . We f in d  th a t  th e  a p p l ic a n t ,  who was appointed in  

th e  Jawahar Navoday a Vidhyalaya on d e p u ta t io n ,  has been 

f i n a l l y  absorbed in  th e  year  2003 in  th e  grade o f  iGT, and 

the  e f f e c t iv e  d a te  o f  ab so rp tio n  o f  th e  a p p lic a n t  i s  1 .4 .1994 . 

S in ce  th e  respondents in t h e i r  rep ly  have subm itted t h a t

they have issued  a t e n ta t iv e  s e n io r i ty  l i s t  to  which th e  

ap p lic a n t  has remedy o f  subm itting  f u r th e r  o b je c t io n s ,  t h i s  

OA can be disposed o f  by g ran tin g  l ib e r ty  t o  the a p p lic a n t  

to  make a re p re se n ta t io n  to  the  re s p o n d e n ts , i f  proper s e n io r i ty  

has not been g ran ted  to  him. The lea rned  counsel fo r  the 

a p p l ic a n t  has submitted t h a t  th e  ap p lican t has not been 

supplied  w ith  a copy o f  th e  ten& ative s e n io r i ty  l i s t .

7. Accordingly, t h i s  OA i s  d isposed o f  w ith a d i r e c t io n
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to  the  respondents to  supply a copy o f  th e  t e n t a t i v e  s e n io r i ty
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l i s t  in  the  grade o f  K5T to  th e  a p p l ic a n t  w ith in  four 

weeks fiom th e  d a te  o f  r e c e ip t  o f  a copy o f  t h i s  o rd e r .  

On r e c e ip t  o f  the  copy o f  th e  t e n t a t i v e  s e n io r i ty  l i s t ,  

th e  ap p lican t Can tnake a r e p re s e n ta t io n  w ith in  two weeks 

from th e  d a te  o f  r e c e ip t  o f  th e  t e n ta t iv e  s e n io r i ty  l i s t ,  

i f  due s e n io r i ty  i s  not granted to  him. I f  th e  ap p lic a n t  

complies w ith  th e  above d i r e c t i o n ,  th e  respondents are  

d i r e c te d  to ta k e  a d ec is io n  on h is  r e p e s e n ta t io n  and 

pass a reasoned, speaking and d e ta i le d  o rd e r  w ith in  a 

period o f  th re e  months from th e  d a te  o f  r e c e ip t  o f  the 

r e p re s e n ta t io n  o f  th e  a p p l ic a n t .  No c o s t s .

(Madan Mohan) 
J u d ic ia l  Member Vice Chairman
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